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Mew Delhi this the 18th day of Januasry. 1995
Hor nle SHhiri T.oN. Bhat. Member!( T)

. Hon ble shril S.P. Blswas, Member (Al

Sh, P. o Slta Rams Krishne,

R/io U-1/F, MIG Flats,

Movenuril,

Mew Delhi-~64. I Patitioner

(throuagh Sh. R.K. Shukla. advocaie)
VEISUS
1. Shri A.V. Gokak.
Secraltary,

Miniatry of Comnunicabions,
Eanahar Hn AWE T,

Y 2. Bh, PLS. Sare

Member {(Services),
aepth. of Telecommunlcation,
Sanchar Bhawan,

! A I oy ame e od oy
dow Delhi., . ) s e s Raspondenls

OREDER{ORALS
Hon " ble Shrl T.N. Bhat, Member (1)

N

Hear o the learned counsel For Ehe pmetiticner.

7. We Tind from the order dated 13.01.38 =
' -

persons  including  the spolicant  had  beean

granted promotion to SAG on ad hoo and Lemporary

2¥“

We Turther notice from the reply dated 6.4.98 sent iy

the respondents o the petitionsr that the

orclmr dalad 1,98 was  lssued only For @ tenborary

period and in the exigencies of service.
3 Under these clroumstances. we do not acree
with the learned counsel for the petitioner Fhat iz

Fesponuents are oullity of deliberate disobedience of the
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Tribunal s order., Trote still open bto the respondents

to pess & Final order in pursusnee Lo the diraecllol
the Tribunal. I'n chis  regard.  we may  altate thia

the afore

ot

o

~
¥

to  the conten

aaainst  the Judgsment

OA-7832/96 is still pending and the ordear |
=il dect to Lhe  final oubt-come of Lhat SLP. Tt will,

therefore, he  open Lo tf

petitioner to work out  his

remecly when the final order iIn gursuancs Lo Lhe

divections of the Tribunal in 0A~1237/97 are

Tor bLhe present, iIn our view, no contempl petition would

a

lie. Accordingly, the C.P. is dismissed.
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